
eFIR No. 43146/19
PS KNK Marg

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 8SBC 5884 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order  dated  05/06/2020  and  06/06/2020  of  Ld.  Duty  MM,

North perused.

The application is already decided on 05/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 233/20 
PS SB Dairy 

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 11SV 2621 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 45/2020
PS Narela

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 11A 1333 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 7/2020
PS SB Dairy

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 8CAX 6326 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 361/2020
PS Mahindra Park

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 1RM 1750 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 232/2020
PS Alipur

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 8CAW 9410 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



eFIR No. 1432/2019
PS KNK Marg

08.06.2020

This is an application for releasing mobile phone make Asus Zen

on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 243/2020
PS Model Town

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 11SH 2577 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 225/2020
PS SB Dairy

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 11 ER 9726 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 226/2020
PS SB Dairy

08.06.2020

This  is  an  application  for  releasing  jamatalashi  goods/articles

moved on behalf of applicant Prem Narayan Gautam.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 135/2020
PS Jahangirpuri

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 1LX 2482 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 232/2020
PS Alipur

08.06.2020

This is an application for releasing of articles moved on behalf of

applicant Pradeep Kumar.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 06/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 06/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 274/2020
PS Swaroop Nagar

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 8SBD 7275 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Order dated 05/06/2020 of Ld. Duty MM, North perused.

The application is already decided on 05/06/2020 by Ld. Duty

Judge,  North.  Accordingly,  the  present  application  is  disposed  off  as

dismissed.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 133/2020
PS SP Badli

08.06.2020

This  is  an  application  for  release  the  Mobile  Phone  on

superdari.

Present: Ld. APP  for the State.

None for the applicant. 

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

The present application is moved seeking superdari of mobile

phone Make OPPO REALME by  applicant.  Counsel for applicant submits

that applicant is the owner of the mobile phone.

Report received from IO perused.

Keeping in view the facts and circumstances and the report,

the aforesaid mobile phone be released on superdari to its rightful owner

on furnishing  of the Superdarinama of Rs. 10,000/- to the satisfaction of

the SHO/court with the conditions as under:

1. That  the  applicant  shall  get  the  four  photographs  of  the  case

property  from  different  angle  before  release  of  the  same  from

MHCM/Malkhana.

2. The MHCM shall get verified the invoices/bill/R.C etc, if any from the

competent authority.

3.  IO  shall  prepare  detailed  punchnama  mentioning  the  colour,

appearance, IMEI Number and and other necessary details of the mobile

phone. 

4.  The  photographs  should  be  counter  signed  by  the

complainant/applicant. 

Application stands disposed off.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 133/2020
PS SP Badli

08.06.2020

This  is  an  application  for  release  the  Mobile  Phone  on

superdari.

Present: Ld. APP  for the State.

None for the applicant. 

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

The present application is moved seeking superdari of mobile

phone Make OPPO REALME by  applicant.  Counsel for applicant submits

that applicant is the owner of the mobile phone.

Report received from IO perused.

Keeping in view the facts and circumstances and the report,

the aforesaid mobile phone be released on superdari to its rightful owner

on furnishing  of the Superdarinama of Rs. 10,000/- to the satisfaction of

the SHO/court with the conditions as under:

1. That  the  applicant  shall  get  the  four  photographs  of  the  case

property  from  different  angle  before  release  of  the  same  from

MHCM/Malkhana.

2. The MHCM shall get verified the invoices/bill/R.C etc, if any from the

competent authority.

3.  IO  shall  prepare  detailed  punchnama  mentioning  the  colour,

appearance, IMEI Number and and other necessary details of the mobile

phone. 

4.  The  photographs  should  be  counter  signed  by  the

complainant/applicant. 

Application stands disposed off.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



eFIR No. 043483/2019
PS KNK Marg

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 4CAH 1305 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report of IO perused.

Put up for filing further report by IO on 10/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 51/2019
PS  Bhalswa Dairy

08.06.2020

This  is  an  application  for  release  the  Mobile  Phone  on

superdari.

Present: Ld. APP for the State.

Applicant with counsel.

The present application is moved seeking superdari of mobile

phone Make XIAOMI REDMI NOTE-4 by  applicant.  Counsel for applicant

submits that applicant is the owner of the mobile phone.

Report received from IO perused.  Keeping in view the facts

and circumstances and the report, the aforesaid mobile phone be released

on superdari to its rightful owner on furnishing  of the Superdarinama of

Rs. 10,000/- to the satisfaction of the SHO/court with the conditions as

under:

1. That  the  applicant  shall  get  the  four  photographs  of  the  case

property  from  different  angle  before  release  of  the  same  from

MHCM/Malkhana.

2. The MHCM shall get verified the invoices/bill/R.C etc, if any from the

competent authority.

3.  IO  shall  prepare  detailed  punchnama  mentioning  the  colour,

appearance, IMEI Number and and other necessary details of the mobile

phone. 

4.  The  photographs  should  be  counter  signed  by  the

complainant/applicant. 

Application stands disposed off.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 153/2020
PS SB Dairy

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 11SD 2017 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if vehicle is released to the applicant

by the court.

Instead of releasing the vehicle on superdari this court is of

the view that the vehicle has to be released as per directions of  Hon'ble

High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Vehicle in question bearing registration number  DL 11SD 2017 be

released to the rightful owner by IO on furnishing security bond as per

the valuation report of vehicle.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

3.  IO  shall  taken  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 199/2020
PS SB Dairy

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 6CN 4991 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if vehicle is released to the applicant

by the court.

Instead of releasing the vehicle on superdari this court is of

the view that the vehicle has to be released as per directions of  Hon'ble

High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Vehicle  in  question  bearing  registration number  DL 6CN  4991 be

released to the rightful owner by IO on furnishing security bond as per

the valuation report of vehicle.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

3.  IO  shall  taken  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 243/2020
PS KNK Marg

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 11ST 7975on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if vehicle is released to the applicant

by the court.

Instead of releasing the vehicle on superdari this court is of

the view that the vehicle has to be released as per directions of  Hon'ble

High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Vehicle in question bearing registration number  DL 11ST 7975 be

released to the rightful owner by IO on furnishing security bond as per

the valuation report of vehicle.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

3.  IO  shall  taken  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 143/2020
PS SB Dairy

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 2W 4355 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if vehicle is released to the applicant

by the court.

Instead of releasing the vehicle on superdari this court is of

the view that the vehicle has to be released as per directions of  Hon'ble

High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Vehicle  in  question  bearing  registration  number  DL  2W  4355 be

released to the rightful owner by IO on furnishing security bond as per

the valuation report of vehicle.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

3.  IO  shall  taken  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 230/2020
PS Alipur

08.06.2020

This  is  an  application  for  releasing  of  JCB  3DX  2WD  on

superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if JCB is released to the applicant by

the court.

Instead of releasing the JCB on superdari this court is of the

view that the JCB has to be released as per directions of  Hon'ble High

Court  of  Delhi in  matter  of “Manjit  Singh  Vs.  State” in  Crl.  M.C.  No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. JCB 3DX 2WD in question be released to the rightful owner by IO on

furnishing security bond as per the valuation report of JCB.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the JCB. 

3. IO shall taken the colour photographs of the JCB from the different

angles and also of the engine no. and the chasis no. of the JCB.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 230/2020
PS Alipur

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 5SCF 8240 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if vehicle is released to the applicant

by the court.

Instead of releasing the vehicle on superdari this court is of

the view that the vehicle has to be released as per directions of  Hon'ble

High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Vehicle in question bearing registration number  DL 5SCF 8240 be

released to the rightful owner by IO on furnishing security bond as per

the valuation report of vehicle.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

3.  IO  shall  taken  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 206/2020
PS Alipur

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 4CNB 6852 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if vehicle is released to the applicant

by the court.

Instead of releasing the vehicle on superdari this court is of

the view that the vehicle has to be released as per directions of  Hon'ble

High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Vehicle in question bearing registration number  DL 4CNB 6852 be

released to the rightful owner by IO on furnishing security bond as per

the valuation report of vehicle.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

3.  IO  shall  taken  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 192/2020
PS Narela

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 11SY 9332 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if vehicle is released to the applicant

by the court.

Instead of releasing the vehicle on superdari this court is of

the view that the vehicle has to be released as per directions of  Hon'ble

High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Vehicle in question bearing registration number  DL 11SY 9332 be

released to the rightful owner by IO on furnishing security bond as per

the valuation report of vehicle.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

3.  IO  shall  taken  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 328/2020
PS Bawana

08.06.2020

This  is  an  application  for  release  the  Mobile  Phone  on

superdari.

Present: Ld. APP  for the State.

None for the applicant. 

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

The present application is moved seeking superdari of mobile

phone Make REDMI Y-3 by  applicant.  Counsel for applicant submits that

applicant is the owner of the mobile phone.

Report received from IO perused.

Keeping in view the facts and circumstances and the report,

the aforesaid mobile phone be released on superdari to its rightful owner

on furnishing  of the Superdarinama of Rs. 10,000/- to the satisfaction of

the SHO/court with the conditions as under:

1. That  the  applicant  shall  get  the  four  photographs  of  the  case

property  from  different  angle  before  release  of  the  same  from

MHCM/Malkhana.

2. The MHCM shall get verified the invoices/bill/R.C etc, if any from the

competent authority.

3.  IO  shall  prepare  detailed  punchnama  mentioning  the  colour,

appearance, IMEI Number and and other necessary details of the mobile

phone. 

4.  The  photographs  should  be  counter  signed  by  the

complainant/applicant. 

Application stands disposed off.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



eFIR No. 08966/2020
PS Adarsh Nagar

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 7CF 2542 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if vehicle is released to the applicant

by the court.

Instead of releasing the vehicle on superdari this court is of

the view that the vehicle has to be released as per directions of  Hon'ble

High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl. M.C. No.

4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Vehicle  in  question  bearing  registration  number  DL  7CF 2542 be

released to the rightful owner by IO on furnishing security bond as per

the valuation report of vehicle.

2. IO shall  prepare  detailed  panchnama also  mentioning the  colour,

appearance, make and other necessary details of the vehicle. 

3.  IO  shall  taken  the  colour  photographs  of  the  vehicle  from  the

different angles and also of the engine no. and the chasis no. of the

vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant, accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 137/2020
PS SP Badli

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 8SBJ 5728 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report not received from IO.

Report be called from IO for 09/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 141/2020
PS Bhalswa Dairy

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 6SBC 7147 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report not received from IO.

Report be called from IO for 09/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 249/2020
PS SB Dairy

08.06.2020

This is an application for releasing vehicle bearing registration

number HR 38Y 8386 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report not received from IO.

Report be called from IO for 09/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



Vehicle No. DL 6SAZ 8035
Circle  NLC

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 6SAZ 8035on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report not received from IO.

Report be called from IO for 09/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 347/2020
PS SP Badli

08.06.2020

Present: Ld. APP  for the State.

The bail bond received bearing  FIR No. 347/20,  PS SP Badli,

however, the bail order dated 05/06/2020 titled with  FIR No. 327/20, PS

SP Badli.

Concerned Ahlmad is directed to verify about the same and

file report on 10/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 482/2020
PS Model Town

08.06.2020

Present: Ld. APP  for the State.

Counsel for accused is directed to file fresh undertaking with

correct details.

Put up on 10/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 123/2020
PS SB Dairy

08.06.2020

This  is  an  application  for  issuance  of  show  cause  notice  to

IO/SHO.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

A report be called from IO/SHO as to whether he has complied

the order dated 28/05/2020 of Ld. Duty MM Ms. Neha Mittal.

Put up on 09/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 182/2020
PS NIA

08.06.2020

This is an application for releasing vehicle bearing registration number DL

1RW 7999 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and the norms

of  social  distancing,   the  undersigned  is  not  marking  attendance  of  the

Applicant/Accused). 

Report received from IO perused, wherein it has been submitted that he

has no objection if vehicle is released to the registered owner by the court.

Instead of releasing the vehicle on superdari this court is of the view that

the vehicle has to be released as per directions of Hon'ble High Court of Delhi in matter

of “Manjit Singh Vs. State” in Crl. M.C. No. 4485/2013 dated 10.09.2014.

Perusal  of  report  of  IO  and  application  shows that  applicant  is  not  the

registered owner of the vehicle.  Applicant is directed to produce the original document and

registered owner of vehicle before IO/SHO for releasing the vehicle in question.

Considering the facts and circumstances and laid down by  Hon'ble High

Court of Delhi,

1. Vehicle in question bearing registration number DL 1RW 7999 be released to the

registered owner by IO on furnishing security bond as per the valuation report of

vehicle.

2. IO shall  prepare detailed panchnama also mentioning the colour,  appearance,

make and other necessary details of the vehicle. 

3. IO shall taken the colour photographs of the vehicle from the different angles and

also of the engine no. and the chasis no. of the vehicle.

4.  The  photographs  should  be  attested  and  counter  signed  by  the  complainant,

accused or the applicant as the case may be. 

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 011986/2020
PS Bhalswa Dairy

08.06.2020

This is an application for releasing vehicle bearing registration

number DL 1LR 7493 on superdari.

Present: Ld. APP  for the State.

None for the applicant.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/Accused). 

Report  received  from  IO  perused.  Same  is  not  found

satisfactory.

IO is directed to file fresh report on 09/06/2020.

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020



FIR No. 264/2020
PS NIA

08.06.2020

This is an application for releasing the goods/articles seized

by IO, filed by SPA holder Deepak Kodinariya.

Present : Ld. APP for the State.

(In view of the outbreak of novel Corona Virus (Covid-19) and

the norms of social distancing,  the undersigned is not marking attendance

of the Applicant/SPA holder). 

Report  received  from  IO  perused,  wherein  it  has  been

submitted that he has no objection if goods/articles are released to the

applicant/SPA holder by the court.

Instead of releasing the goods/articles on superdari this court

is  of  the view that  the  vehicle  has  to  be released as  per  directions  of

Hon'ble High Court of Delhi in matter of “Manjit Singh Vs. State” in Crl.

M.C. No. 4485/2013 dated 10.09.2014.

Considering  the  facts  and  circumstances  and  laid  down  by

Hon'ble High Court of Delhi,

1. Goods/articles  as  per  seizure  memo  be  released  to  the  rightful

owner/SPA holder by IO.

2. IO shall prepare detailed panchnama other necessary details of the

goods/articles. 

3. IO shall taken the colour photographs of the goods/articles from the

different angles.

4.  The  photographs  should  be  attested  and  counter  signed  by  the

complainant/SPA holder of the applicant as the case may be and the

cost  of  the  photographs  as  well  as  panchnama  will  be  paid  by

applicant/SPA holder.

Application disposed off accordingly.  

  (NIHARIKA KUMAR SHARMA)
Duty MM (North) Rohini Courts

Delhi/08.06.2020


